THY, ESTATE DUTY (AMENDMENT) ACT, 196
No. 16 OF 1960
: [6th May, 1960.7
: ‘An Act further to amend the Estate Duty Act, 1953.

Bit enacted by Parliament,n the Eleventh Year of the Republié
- ot India‘as follows: — ' '

1. (1) This Act rriay be bcaHedb the Es‘tate'.bDuty (Amendment)
- Acr, 1960, . o ‘ ' ’

 (2) It shall come into force on the datet on-which the Estate Duty 33 of 1055,
(Amendment) Act, 1958, comes into force. : a ‘

tion shall be ingerted, namely: —
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“5A. (1) The amendments made to t“lfxis Act by— \

\

(1) the Finance Act, 1954, \ 170t 1954,

(3) ‘%\h_e Taxation Laws ‘A(Extensior}\\ to Jammu and Kash- t

mir) Act,‘\\1954, and '\\ } 41 ?f 1954,

| (iit) tl?e‘Repeahng and ‘Amending A\Ct, 195.7, | 360 1957
_shall apply, an(\i shall be deemed to have dpplied, to estate duty | -

in respect of ag\gicultural lands situate in th territories -coms- '

prised in the States, except those in the Statds of West Bengal -

‘and Jammu and Kashmir, but including those in the transferred [

territories, on any from the dates on which \the amendments

made by each of ﬁhe amending Acts dforesaid espectively togk

effect : o ‘

comprised in any of\the .said States the resolution \of the Legisla-

Provided that w\here in respect‘ of any part of the territories
ture concerned unde%ilause (1) of article 252 of the Constitution

——

was passed subsequently to the date on which the\ said amend-
ments would otherwi

have taken effect by virtue\ of the fore- {

'Y Act 33 of 1958m1;orce on the 18t July, 1960, vide Notifn, No. GSI?ng,
dated the #8tIvkays 1960, sez Gazette of India, 1960, Pt, 11, sec. 3 (i), p. 835, .
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[ACT 16 OF 1960] i Fstaze Duty (Amendment) . 319
going .provision, the said ameéndments- shésgx in respect of estate

icultural lands in that part of the said territories, be
deemed to Nave taken effect only on the date on which this Act
became applicable; tov estate» uty: in \respect o\g agr1cultural lands.

(2) The “a endments made.to thls Act b& the Estate Duty

33 of 1958. (Amendment) \Act, 1958, shall -also apply to the levy. of estate
- duty in respect of agrlnultural lands situate in\ the territories
cuncs - wgompyised in the States except those in the States\of Orissa, West

) 3

/ Bengal and Jammyu and Kashmlr A

\
(3) Thls Act sh\all cease to aoply to the levy of éstate duty in
. respect of agrlculturgl lands situaie in the Stage of Qrissa and in
" the transferred territories, and rotwithstanding  anj thing con-
tained in sub-section {I), shall be deemed to have so\ceased on
- and from the 1st dajy o ‘Apnl, 1959 o o \

Explanation.— rans‘f\errea territories’ ‘means the terfitories
which as from the 1st day of November, 1956, were a%%ed to
)

; o the State of West Bengal y virtue of sub-section (1) of:settion 3
X .y of the. Bihar and West Be ,gal (Transfer of Territories)\ Act,
© 40 of 1956, 1956 » ’
’ \
"33 of 1058,

: 3. Sen.tlon 30 of the eqa‘ce Dut (Amendment] Act, 1958, shal\\be Omission
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